Annexure - 5

Amul Industries Private Limited; CIRP commenced on 08.04.2024;
List of creditors as on 27.07.2024
List of operational creditors (Workmen)

Detail of claim received

Details of claim admitted

. Amount of any
Name of Amount of Amount of .
S. No. authorised Name of Amount of claim Nature of Whether %s:;:,eo::]g contingent mutual dues, claim not Amount of claim Remarks, if any
L workman Date of receipt Amount claimed . X related . . that may be . under verification !
representative, if any admitted claim art COC, if claim set off admitted
party applicable
The claim has been provisionally admitted on
. . the basis of consolidated statement (Orders
f:::j;:t%::ﬁm?;;?;; éj;i't’ra - 15.05.2024 | ¥ 222,638,067.00| 16,677,143.00| Wages Due No| N/a % 0.00 %000 0.00| ¥ 205,960,924.00of Labour Court, Rajkot for workers of CD)
obtained from the District Collector Office,
1 Rajkot.
Bhartiya Majdoor Sangh Through The claim has b.een provi‘s‘ionally admitted and
Sahdev Singh Jadeja (Vice President | - 06.05.2024 % 2,826,195.00 2 1.00| Wages Due No| N/a 2.0.00 2000 000| %2826194.00 L”’ther clartfication/ Additional documents has
X g een sought from the claimant which is
2 Bhartiya Majdur Sangh) yet to be received.
The claim has been provisionally admitted and
N/a \T;i’t':;g'l‘g:;a' 04.07.2024 % 169,069.00 21.00| Wages Due No| N/a 2 0.00 2000 %000 % 169,068.00 L”e::e;:lizr:t'C\cf::‘"t/h’zdcf;:::l fv‘;f::i:”ts has
3 yet to be received.
. The claim has been provisionally admitted and
Pandit further clarification/ Additional documents has
N/a Dharmeshbhai 04.07.2024 % 203,933.00 % 1.00| Wages Due No N/a 2 0.00 2 0.00 % 0.00 % 203,932.00 b ht the clai t which i
. . een soug rom € claimant which IS
4 Dilipbhai yet to be received.
4 Total % 225,837,264.00 316,677,146.00 3 0.00 3 0.00 % 0.00| % 209,160,118.00
Note :

1. As per Regulation 14 of IBC 2016-

Where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based on the information available

with him. The interim resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, including the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across additional

information warranting such revision.

2. The claims if not submitted in appropriate claim form have been provisionally admitted at notional amount of Rs. 1.

3. Claims have been provisionally admitted by RP on the basis of records / documents submitted by the creditors, as the updated books of accounts of the Corporate Debtor are still not made available to RP.

4. The claims where admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received subsequently and which warrant such revision/substantiation/modification.

5. Information / evidence / clarification may also be pending from Operational Creditor/Management/Employees for the claims under further verification.




